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. FROM No. 4 

(SEE RULE 42 

CENTRAL ADMINISTRATIVE, TRIBUNAL 
GUWAHATI BENGi :  

2~LQ_~aH  ~ET 
Ori ~ iq' al 

	

I' 	PPlecation No: 

Mi-se Petition No 

Cu n ~e 

.1 
M~.Pt Petition N~ :  

ReJew' ~I APPIE),catiori Nc) :  

AP pll~ C nts: 

Res ndants : _ 

A  V, ate for the Appjecant ~~,:_ 

	

.1,-kWo qi,~ a 	f o r the Respondants-.- 

Da NO 	 e Reg], s" Pen 
7 7e 4  777 7i ~, ~'7777'17  

26.9-2003Y 	Heard r.M.Chanda, learned counsel 
IS 11) 

,for the applicant. foTIM 
issue notice on the respondents to 

fi) ~,d , ,
,show cause as to why the application 

Vshall not be admitted, returnably by 3 

Tel 	 "weeks. 

List the case on 28.10.2003 along-

with O.A.215 of 2003 before Division Benct, 

for admission. 

This is a Div 

matter as s ~l a 

rned counsei 
l~ 

applicant Mr. 
11 office to act 

Ott o 3 

Member 	 Vice-chairman 
ion ~ i3enc s 	

- 	
bb 

ed by lea 28-10-2004 	Heard Mr.M.Chanda, learned counsel 
or the 	 for the applicant. 
.Chanda. 	 The application is admitted, call f -or' 
accordingliv. !,thd reccrd. 

'List t4e case on 28-11-2003 for ordej. 
~By Crder 	 Pendency of this application &hall 

fnot deter the respondents from considering 

.
~ the case of thb applicant for repatriationL 

'to the parent department. 

member 	 Vice-Chairman 
bbL 



18,12.2003 	Heard"Mr.- 

* 

M, Chanda, learned 

counsel for the applicant* 

List on 28.1.2004 for orders* 

member (A) 

mb,  

Ic, 20.2.2004 	Heard Mr*M*Chanda. learned 

counsel for the applicant and also 

Mr*BOCoPathak *  learned Addl#C.O.So-Co 

for the respondents, 
gist the case on 9.2.2004 for 

hearing. 

in the meanwhile respondents 

may go through the OffIce Memorandum 

No.2/29/91-gstt.(Pay II), dated 

5.1*1994 issued by the D,Q.P.T., 

which is on the subject *Deputation 

within Indial, and then decide on 

the O.A. 

Copy of the order may be ser-

ved upon the learned Addl.C. G. sx. 

for the respondents. 

CY 
Member 

9.,i3.2004 

zg, 7A 

bb 
A 

/-Let 

IA;, 

M- 

Heard learned counsel f or the 

part Jes. 
The application is disposed of f or 

the reasons recorded in separate sheets. 

No order as to costs. 

be r ~A) 



CH. 
CFNTRAL ADMINISTRATIVE.T.RlIBUNAL, GUWAHATT BEN 

2003. 2.18, 23-9, 221 & 222 of 
driginal Application NOS.215, 

the 9 . th Day - of March, 2004. 
This, Date of. brder 

AT IVE MEMBER - PRAHLADAN, ADMINISTR THt.HO'N ~-.'BLE, SHRI Y,-V 

O.A.215 -~1003 : 

h _l,.',-Sri'Dilip TWmar Bora. 
:S/o Late Bogiram Borah 	 Applicant. 
p.O: . . 
	

- Dist: N:'ga6h.`^ -Assam) Daga~pn, 	 C? 

Versus 

''Th 
. 
~ .'Union of India 

r.y,. Deptt. 6f ,  Posts. Govt-Of Tndia 
Through the Secreta 

"' I 6tion,,;.,Dak ,;.Bhawa n  
pistry of Communio, 

Safisad Margi New De 	
001. 

!""A 
The' Director Genera 'Estt-') 

:of posts, India, D .ak Bhawan 

Dept New De 0 :01 '. Sa:nsad',Marg ,  

The Secretary, Deptt. of,Telecommun,cati.ons 

New D.elhi-110 001. 

The Chief post master Ce.neral 
N.E.Postal Circle,'Shillonq-793 003. 

~ 5. The Chief Engineer (Civil) 
D' 	 sts, South East Zone 
eptt-Of PO 

Bangalore. 

6. T 
. he Superintendent tngiiieer (Civil) 

Postal Civil Circle, Yogayog Bhaban 
C.R.Avenue, Kolkata-700 012. 

7.-The. Executi 
' 
ve Engineer 

v*1 Divisi,on, ~R.N.Cornpound -postal-Ci 	 dents - Respon 
: Shi'llong-793 001. 

o.i,,.218/2 003 : 

1. 'Sri Sanjib Kr.Mait-ta 
t S~/o Byomkesh Mai r. P_ 

0/0 Qtr.No.248(A) i ! ,~qe,'s 	otahagar Kamrup (Assam). 
uWahatk-173., Dist: 	 Applicant. p., O: Maligaon, C 

Versus 

J.'T'he Union of IndicA- 	 f posts, Govt-Of India 
'Through the Secretary,..Deptte 0 

nication,.Dak Bhawan 
Ministry of COmmu 
Sansad Marg, New Delhi - 1 10 001 - 

2.' The Director General (Estt-) 
Deptt- Of 

Posts' ln6ia,.Da.k Rhaban 

Sansad Marg, New Delhi 	
110 001. 

The Secretary, De 
. 
ptt. Of Telecommun I 

ic 
. 
ation 

New Delhi - 11 0 001 - 

The Chief post master.General 
Assam Circle, Guwahati. 

Contd./2 

%A 
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Olt 
The Chief Engineer (Civil) 
Deptt. of Posts, South-East Zone, Bangalore. 

The Superintendent Engineer (Civil) 
Postal Civil Circle, Yogayog Bhaban, 36 
C.R.Avenue, Kolkata -,.700 012. 

The Executive Engineer. 
Postal Civil Division,, Ist Floor Amnity Block 
Quwahati-1. 	 . . . . Respondents. 

O.A.2191/2003: 

Sri Harmohan Das 
~S/o Late Kaliram Das 
R/o: Noonmati, P.O.: Noonmati 
Dist: Kamrup, Assam. 	 . . . . Applicant. 

Versus 

l.. The Union of India 
Through the Secretary, Deptt. of Posts 
Govt.of India, Ministry of Communication 
Dak Bhaban, Sansad Marg, New Delh ~ -j i -10nol. 

The Director General (Es,tt.) 
Deptt. of Posts, India Dak Bhaban 
Sansad Marg, New Delhi-110001. 

The Secretary, Deptt. of Telecommunication 
New Delhi-110001. 

4. . The Chief Post Master General 
Assam Circle, Meghd,00t . Bhaban, Guwahati . . . Respondents. 

O.A.221/2003: 

1. Md.Newajuddin Laskar 
R/q: Vill: Dhanipijr, P~60,,:: Sonaimukh 
,Dist: 'Cachar, Assam., 	 . . . . Applicant. 

Versus 

The Union of India; 
Through the Secretary, De pt.of Posts, Govt..of India 

i" 	 p 
Ministry of Communication,.Dak Bhaban 
Sansad Marg, New Delhi - 110 0011 . 

The Director General' (Estt.) 
Deptt.of Posts, India. Dak Bhawan 
Sansad Marg, New Delhi - 110 001. 

The Secretary, Deptt. of Communication 
New Delhi - 110 001. 

The Chief Post Master General 
Assam Circle, Guwahati. 

The Chief Engineer (Civil) 
Deptt. of Posts, South East Zone, Bangalore. 

0. 

6.. The Superintendent Engineer(Civil) 
Postal Civil Circle, Yog~ ayog Bhaban, 36 
C.R.Avenue, Kolkata - 700 012. 

. . o Contd./3 
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7. The ExecVtive Engineer ~ ,,`. 
Postal' Civil Divis .ion,,1 71st Floor Amnity Block 
Guwahati-l. 	 . . . Respondents. 

O.A.222/2003: 

Md.Anwar Hussain 
Slo Late Abdul AziZ 
R/o Vill: Helcha, P.O: Naligaon 
Dist: Barpeta, Assam. 	 . . . . Applicant. 

Versus 

~ 1. The Union of India 
Through the Secretary, Deptt.of Posts 
Govt.of India, Ministry of Communication 
Dak Bhaban, Sansad Marg 
New Delhi-110001. 

The Director General (Estt-) 
Deptt.of Posts, India. Dak Bhawan 
S,ansad- Marg, New Delhi 	110 001. 

The Secretary,Department of Telecommunication, 
New Delhi - 110 001'. 

The Chief Post Master General, 
Assam Circle, Guwah&ti. 

The Chief EngineerAcivil)" 
Dept. of Posts, 	South tast zone, Bangalore. 

The Superintendent Engineer (Civil), 	Postal civil 
Circle, 	Yogayog Bhaban, ~ ~ 6, 	C.R. 	Avenue, 
Kolkata. - 700 012. 

The Executive Engineer, 
Postal Civil Division, 
lst Floor Amnity Block, 
Guwahati 	 . 	. . Respondents. 

By Advocates Mr. M. Chanda, Mrs. S. Seal, Ms. 13. 	Seal 	in all 
the b.A.s-for the applicants. 

Mr. 	B 	Pathak, 	Addl. 	C.G.S.C. 	in O.A. 	No.215/2.003 	for the RespoAg~nts 	and Mr. 	A . 
	
Deb Roy, 	Sr. 	C.G.S.C. 	in 	O.A. 	Nos. 

218/?003,219/2003, 	221/2003 and 222/2003. 

0  R  D E  R 

K.V. PRARLADAN, MEMBER (Admn.) 

As'*the facts -and"' ,law'invol-ved in - these' case~s are 

y are taken up' !'t S i1m . 	'the 	 ogether for -disposa-1. 

lear'ned' counsel for 'I have heard Mr.M.ch6nd 

.
the applicants in all th e O.A.s, Mr.B.C.Pathak, learned Addl. 

C.G.S.C. for the respondents in O.A.215/2003 as well as 

Mr.A.Deb Roy, learned Sr.C.G.S.C. for the respondents in O.A. 

Nos.218, 219i 221 & 222 of 2003 at length.' 

Considering the.facts and circumstances of these 
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cases, 	
direct the respondent-, to repatriate the applicants 

nt departments within one month from the receipt 
to their pare 

as per T.D, .A. scale 
All arrears of salaries of this order 

to the 
W ,* e .f.. 1.10.2000 and other allowances shall be . paid 

- o f- -siIx Months froffi 
by B.S.N.L. within' applicants 

the re . ceipt of this order and debit is to be raised against 

the Department of Posts,, covernment of Tndia- 

With this, the applications are disposed of. NO 

order as to Costs. 

Sd/MEMBER(ADM) 



Gov 

AV' 
Pee 

j 
Cf~ CXQ 

a~ LV ~11  IN THEVAD 	 RIBUNAL 

GAUIIATI, BENCH: GUWAHATI 

(An application under Section 19 of the Central 

Administrative Tribunal Act, 1985) 

ORIGINAL APPLICATION NO. 	2003 

Md. Newajuddin Laskar 

................. Applicant 

Versus -  

The Union of India & Others 

................... Respondents 

LIST OF DATES AND SYNOPSIS 

	

20.10.87 	 Applicant appointed 	as Junior Engineer 

(Civil) in the Dept. of Telecommunication. 

	

06.08,93 	 Notification / circular of the Dept. of Telecom 

regarding deputation allowance. 

	

19.05.94 	 Office Memo. of Superintendent Engineer, 

Postal dept. approving for payment of 

deputation allowance w.e.f 01.04.93 Group C 

and D post of P & T Civil Wing who have not 

opted for final absorption in the Postal Dept. 

11  6111-A 
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13.03.97 
	

Order of the Superintendent Engineer stopping 

the deputation allowances. 

	

19.03.99 
	 Trangfer order of the applicant from the office 

of the O/o the AX (Civil), P.C.S.D, Silchar to 

O/o the A.E, T.C.S.D, Dibrugarh issued by the 

S.E, B.S.N.L. 

Regarding permanent absorption of the 

applicant in B. S.N.L. 

25.02.02. 	 The letter of the Secretary, Dept. of Post to the 

Secretary, Dept. of Telecom citing ongoing 

project works as reason for not relieving the 

applicant. 

07.08.02 
	

Office Order issued by B.S.N.L regarding grant 

of I.D. A pay scale. 

07.02.01 

09.04.03 

09.04.03 

Letter from the B.S.N.L H.Q, New Delhi to all 

Chief Engineers for repatriation of all B.S.N-L 

employees. 

Letter of the Chief Engineer B. S.N.L, Guwahati 

to Supdt. Engineer (C), Postal Civil Circle to 

release the applicant. 

Another Order of the Chief Engineer, B.S.N.L 

transferring / posting of J.T.0's (C) of B.S.N.L 

presently working in the Postal Dept. By the 

said Order the applicant presently working in 



Postal Civil Sub Division, Silchar is 

transferred to C. S.D, Dibrugarh under B. S.N.L. 

	

10.07.03 	 Applicants representation to the Executive 

Engineer (Civil), Postal Civil Wing for his due 

allowances and his release from the Dept. 

	

26.06.03 	 Representation of the All India Junior 

Engineers Association regarding some of their 

members who are still working in the Postal 

Dept. without any deputation allowance and 

benefits of revised pay scale etc. 

	

06.08.03 	 Letter of the Executive Engineer (11% 

B.S.N.L. to the Superintendent Engineer, Postal 

Civil Circle for release of all J.T.0's. 

	

23.08.01 	 Letter of the Member (Personal) Dept. of Post 

written to the Chief Post master General, 

Shillong for looking into grievances and other 

demands of the employees and to take early 

decisions and dispose of the grievances basing 

on merit of each case. 

\ 0 
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IN THE CENTRAL ADMINIST IVE TI,  

GAUHATt BENCH , G:j AH 

ORIGINAL APPLICATION NO. 	/2003. 

Md. Newajuddin Laskar 
..................... Applicant. 

- Versus - 

The Union of India and Others 
..................... Respondents. 

INDEX 

Serial No. 	 Particulats 	 Page No. 

I . Original Application I to 17 

 Verification 18 

 Annexure - I 

(Copy appointment Order dated 20.10.87) 

 Annexure - 2 

(Copy of notification / circular dated 06.08.93) 

 Annexure - 3 

(Copy of Office Memo. dated 19.05.94) 

6, Annexure - 4 

(Order dated 13.03.97) 

 Annexcure - 5 

(Copy of tmnsfer Order dated 19.03.99) 

 Annexure - 6 

(Copy of office Order dated 22.11.2001) 

 Annexure - 7 

(Copy of office Order dated 18.02.2002) 

 Annexure - 8 0 

(Copy of the letter dated 25.02.02) 

Conid 
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-14/ 

 Annexure - 9 
— :3 2, 

(Copy of the office order dated 07.08.02) 

 Annexure - 10 

(Copy of the letter dated 07.02.6 1' 

 Annexure - 11 

(Copy of the letter dated 09.04.03) 

 Annexure - 12 s- 
(Copy of transfer / posting Order dated 09.04.03) 

 Annexure - 13 

(Copy of representation dated 10.07.03) 

 Annexure - 14 

(Copy of representation dated 26.06.03) 

 Annexure - 15 

(Copy of the letter dated 06.08.03) 

 Annexure - 16 

(Copy of the letter dated 23.08.01) 

 Annexure - 17 

(Copy of the office Memorandum) 

Filed by 

(Sohati Seal) 

Advocate 

Cow,d... 



3) 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GAURATI BENCH, GUWAHATI, 

An application under 	Section 19 of the Central 

Administrative Tribunal Act, 1985. 

ORIGINAL APPLICATION NO. 	/2003. 

Md. Newajuddin Laskar 

......... I ........... Applicant 

- Versus - 

The Union of India and Others 

......... ........... Respondents. 

DETAILS OF THE APPLICATION 

1. 	 PARTICULARS OF THE APPLICANT 

Md. Newajuddin Laskar, 

S/o. 

R/o Vill.Dhanipur, P.O -  Sonaimukh, 

Dist. : Cachar, Assam. 

A Junior Telecom Officer (Civil) under Bharat 

Sanchar Nigam Ltd. Presently serving as Junior 

Engineer (Civil) in Postal Civil Sub Division, Silchar 

under Department of Posts, Govt. of India on deputation. 

Contd... 



2 
	

\1A 

2. 	 PARTICULARS OF THE RESPONDENTS 

The Union of India, 

through the Secretary, Dept. Of Posts, Govt. of India., 

Ministry of Communication, Dak Bbawan, Sansad 

Margh, New Delhi — I 1000 1 

The Director General (Estt.) 

Department of Posts, India. Dak Bhawan, Sans ad 

Margh, New Delhi — I 1000 1. 

The Secretary, Department of Telecommunication, 

New Delhi — I 1000 1. 

The Chief Post Master General, 

Assam Circle, Guwahati. 

The Chief Engineer (Civil), 

Dept. of Posts, South East Zone, Banglore. 

The Superintendent Engineer (Civil), Postal Civil 

Circle, Yogayog Bhaban, 36, C.R Avenue, Kolkata 

—700012. 

The Executive Engineer, 

Postal Civil Division, I' t  Floor Amnity Block, 

Guwahati — I. 

Conid... 
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PARTICULARS OF ORDERS AGAINST WHICH 

APPLICATION IS MADE 

3.1. 	This application is made for recording the 

applicants new designation i.e., Junior Telecom Officer (Civil)in place of 

Junior Engineer (Civil) in service book w.e.f 14.08.2001 (vide annexure no. 

6). 

3.2. 	For the grant of deputation allowance to the 

applicant w.e.f 01.04.97 which was dropped vide office memorandum dated 

13.03.97 (Vide annexure no. 4 ) till he is released from the Dept. of Posts. 

3.3. 	For fixation of pay as per I.D.A Scale of pay 

given to employees of Bharat Sanchar Nigam Ltd. (B.S.N.L) w.e.f 

01. 10.2000 as per office Order No..BSNL / 26 / SR / 2002 dated 07,08.2002 

(vide annexure no. 9 ) as well as ACP for 1.2 years due to the applicant w.e.f 

18.11.99 and to pay the same including the arrear salary w.e.f 01.10.2000 

with 16% interest till the same is paid. 

3.4. 	For a direction to the respondents for release of 

the applicant from Dept. of Post to enable him to join his parent department 

i.e. Bharat Sanchar Nigarn Ltd. by implementing various orders / letters 

directives of the respondents, B.S.N.L authorities more particularly, as well 

as on consideration of representation vide annexure no 13 of this application 

at an early date after clearing all arrear and current dues as applicable. 

JURISDICTION OF THE TRIBUNAL 

Cond... 
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The applicant declare that the subject matter on,  which the 

applicant seeks redressal is within the jurisdiction of the Hon'ble Tribunal. 

LIMITATION 

The applicant further declares that the application is 

within the limitation as prescribed under Section 21 of the Central 

Administrative Tribunal Act, 1985. 

FACTS OF THE CASE 

6.1. 	That this application has been filed under 

provision of Rule 10 of the Central Administrative Tribunal Act, 1985 as the 

applicant has a number of grievance consequent to one another and begs to 

seek all the relief which are being prayed for in this instant application. 

6.2. 	That the applicant states that initially the Dept. 

of Posts and Telecommunication (hereinafter referred to as P & T) was a 

single department under the Dept. of Communication, Govt. of India and it 

continued as such for -a long period. However due to administrative and other 

convenience the Govt. of India divided to bifurcate the P & T Dept. into two 

separate departments i.e Post and Telecommunication and the same was 

done sometime in the year 1986. 

6.3. 	That the applicant states that he . was initially 

appointed as Junior Engineer (Civil) ~(hereinafter referred to as JE) in the 

Dept. of Telecommunication vide an Order 1~.. 16 (5) 97 / TCC / SH / 1475 

dated 20.10.87 issued by the Superintendent Engineer, Telecom Civil Circle, 

Conid ... 
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Shillong. Thereafter the applicant joined the post on 20.11.87 and was posted 

in O/o A.E. Telecom Civil Sub Divission, Aizawl. 

The copy of the appointment Order 

dated 20,10.87 is annexed as 

ANNEXURE-1. 

	

6.4. 	That the applicant states that, the Govt. of India 

divided to form a separate Civil Wing Cadre for the Dept. of Post by 

bifurcating the Post and Telecom Civil Wing by calling of option. 

Accordingly, a circular was issued by the Dept. of Telecommunication on 

06.08.1993. As per the said circular apart form formulation of guidelines on 

transfer it was also notified that, deputation duty allowance shall be paid to 

the officials not opting for the Civil Wing of the Dept. of Post but are 

required to work there in times of orders / instructions of Ministry of Finance. 

The copy of notification / circular dated 

06.08.93 of the Dept. of Telecom 

regarding deputation allowance is 

annexed as ANNEXURE — 2. 

	

6.5. 	That the applicant states that, thereafter the 

Superintendent Engineer (Civil) Postal (Respondent No. 6) vide an Office 

Memorandum (O.M) dated 19.05.94 approved for payment of deputation 

allowance w.e.f 01.04.93 Group C and D post of P & T Civil Wing who 

have not opted for final absorption in the Postal Dept. but are required to 

work in the Dept. of Posts due to experiences of the same and accordingly 

deputation allowances was paid to the applicant as per applicable w.e.f 

01.04.93. 

Contd ... 



I 

The copy of O.M dated 19.05.94 of the 

Respondent No.6 regarding payment of 

deputation allowance is annexed as 

ANNEXURE — 3. 

6.6. 	That the applicant states that, while the 

applicant and other deputationist are getting deputation allowances , the 

Respondent No. 6 vide an order dated 13.03.97 ordered that, those 

deputationist who completed 4 years of service deputation under the Dept. 

will not be entitled for deputation allowance beyond 3 t.03.97 and the 

applicants deputation allowances was stopped accordingly although he 

continued to serve on deputation. 

The typed copy of the Order dated 

	

13.03.97 issued by the Respondent No. 	
% 

6 stopping the deputation allowance is 

annexed as ANNEXURE — 4. 

- 6.7. 	That the applicant states that in the meantime 

the Dept. of Post vide a letter No. 20 — 15 / 92 CVVT / Repatriation 	dated 

28.10.98 requested for repatriation of Junior Engineer who are serving on 

deputation and in pursuance of the same the Supernatant Engineer 

Telecommunication issued an office Order dated 19.03.99 for repatriation of 

Junior Engineers (Civil) working under Postal Civil Wing (including the 

applicant) to the original unit of Telecom Civil Wing with immediate effect. 

As per the Order the applicant was transferred from the office of AE (C), 

P.C. S.D, Silchar to A.E, TCSD, Dibrugarh. 

Contd ... 
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The copy of the transfer Order dated 

19.03.99 issued by the S.E, B.S.N.L is 

annexed as ANNEXURE — 5. 

	

6.8. 	That the applicant states that, while he was 

working under Postal Dept. on deputation, the Dept. of Telecommunication 

was converted into Bharat Sanchar Nigam Limited, an enterprise under the 

Govt. of India (hereinafter referred'to as B.S.N.L) and all employees under 

Telecom Dept. have become employees under B.S.N.L. As the applicant also 

earlier opted for Telecom Dept. his service also accordingly came under 

B. S.N.L. 

	

6.9. 	That the applicant states that, the B.S.N-L 

authority issued an office Order dated 22.11.2001 accepted absorption of 

employees in B.S.N.L on various terms and condition. The B.S.N.L also 

redesignated the post of Junior Engineer (Civil) as Junior Telecom Officer 

(Civil) w.e,.f 14.08.2001 and the applicants name was included at Ser . 
ial No.3 

of the aforesaid office Order. In pursuance of the aforesaid office Order the 

Dept. of Telecommunication, Govt. of India vide an Order dated 18.02.2002 

regarding precedence Order for permanent absorption of the applicant in 

B. S.N.L. 

The copy of the office Order dated 

22.11.2001 of B.S.N.1, and the copy of 

	

the office Order dated 18.02.2002 of 	i 

D.T.0 regarding permanent absorption 

of the applicant are annexed as 

ANNEXURE - 6 & 7 respectably. 

Con& ... 
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6.10. 	That the applicant states that although the 

office Orders had been issued repatriation of employees of D.T.0 / B.S.N.L 

I  who were serving in B.S.N.L , the Postal Dept. refused to release some 

employees including the applicant on one pretext or another. The Postal Dept. 

in a most arbitrary manner denied to release all Group 'C' & 'D' employees 

on deputation, except six Junior Engineers posted in ME Region and three in 

Orissa, which included the applicant also. 

The copy of the letter dated 2 ~.02.02 of 

the Secretary, Dept. of Post to the 

Secretary, Dept. of Telecom, is annexed 

as ANNEXURE — 8. 

	

6.11. 	That the applicant states that, in the meantime 

the B.S.N.L decided to introduce I.D.A pay scale for Non Executive staff 

(Group C & D) w.e.f. 01. 12.2000 who.  are presently absorbed in B.S.N.L . 

Accordingly an office Order dated 07.08.2002 was issued by B.S.N.L 

authority. It may be mentioned herein that the I.D.A scale of pay is much 

higher than C.D.A scale of pay and many benefits have been included 

therein. The applicant has annexed herewith only the relevant portion of the 

aforesaid office Order for the sake of brevity. 

The relevant portion of the office order 

dated 07.08.02 of B.S.N.L regarding 

grant of I.D.A scale of ~, pay to the 

employee is annexed as ANNEXURE 

—9. 

	

6.12. 	That the applicant states that, as some 

employees of B.S.N.L are still working in the Dept. of Post the B.S.N-L 

Conid ... 
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Head Quarter- at New Delhi vide a letter dated 07,02.2003 asked all Principal 

Chief Engineers and Chief Engineers of B-S.N.L to repatriate all such 

employees from Dept. of Post to B.S.N.L and also furnish information in this 

regard latest by 15.02.2003. In perusal of the aforesaid letter the Chief 

Engineer, B. S.N.L vide a letter dated 09.04.2003 requested the 

Superintendent Engineer (Civil) Postal Civil Wing, Kolkata to relieve five 

employees including the applicant who are working under the Postal Dept 

A copy of the letter dated 07.02.01 of 

the B.S.N.L H.Q , New Delhi to all 

Chief Engineers for repatriation of all 

B.S.N.L employees is annexed as 

ANNEXURE-10. 

& the copy of the letter dated 09.04.03 

of the Chief Engineer, B.S.N.L, 

Guwahati to SE (C), Postal Civil Circle 

for release of the applicant and 4 other 

persons is annexed as ANNEXURE — 

11.- 

6.13. 	That the applicant states that, the Chief 

Engineer, B.S.N.L, issued another Order dated 09.04.2003 transferring / 

posting of JJ.O (C) of B.S.N.L presently working In Postal Dept. with 

immediate effect. By the said Order the applicant who is presently working in 

P.C. S.D . Silchar has been transferred to CSD, Dibrugarh under B.S.N.L. 

The copy of the transfer / posting Order 

dated 09.04.03 	Is annexed as 

ANNEXURE-12. 

Contd ... 
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0/ 

	

6.14. 	That the applicant states that, as nothing was 

done to release him, inspite of transfer posting Order, lie submitted a 

representation dated 10.07.03 to the Executive Engineer (C), Postal Civil 

Division, for his release from the Dept. and to grant transfer, allowances 

amounting to Rs. 9000/-. 

The copy of the representation dated 

10.07.03 is annexed as ANNEXURIE — 

13. 

	

6.15. 	That the applicant states that, the All India 

Junior Engineers Association, Telecom Civil Wing also submitted a 

representation dated 26.06.03 to the aut horities concerned expressing their 

dissatisfaction about deprivation of some of there members from the benefits 

available to them. The Association took a serious view in the matter that, 

some of their members are still working in the Postal Dept. without any 

I  
deputation allowance and benefits of revised pay scale etc. As. such they 

requested the authority to complete the repatriation process by 31.07.03. But 

till date the Postal Authority have not shown any interest to release the 

concerned personal, including the applicant. 

The copy of the representation dated 

26.06.03 of the Association is annexed 

as ANNEXURE — 14. 

	

6.16. 	That the applicant states that as nothing was 

done by the Posta~ Authorities, the Executive Engineer (Admn.), B.S.N.L, 

Assam Civil Zone, Guwahatl vide his letter dated 06.08.03 to the 

Superintendent Engineer, Postal Civil Circle requested again to take 

I 	 necessary action to relive all J.T.O's at the earliest. 

Contd ... 
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The copy of the letter dated 06.08.03 of 

the Executive Engineer (11% B.S.N.L. 

to the Superintendent Engineer, Postal 

Civil Circle for release of all JJ.0's is 

annexed as ANNEXURIE — 15. 

6.17. 	For that the Govt. of India has been issuing 

notifications / circulars / guidelines etc. for looking into grievances and other 

demands of the employees and to take early decisions and dispose of the 

grievances basing on merit of each case . In this regard - the member 

(Personal), Dept. of Post, Ministry of Communication wrote a D.0 letter 

dated 02.08.2001 to the Chief Post Master General, NE Region, Shillong 

stating about expeditious redressal of public grievances of the employees in 

the department and give proper reply to the employee concerned . In this 

regard another office Memorandum was issued by the Ministry of 

Communication addressed to all Post Master General of the country about the 

recommendation of committee on service litigation regarding representations 

made by Govt. employees. According to the office Memorandum grievance / 

representations of an employee should be disposed within 6 weeks and the 

reply should be communicated within a period of maximum three months. 

Further it is also stated that the reply should be and if the 

representation is rejected, the grounds should be clearly indicated. But in this 

instant case the respondent authority have violated the memorandum 

guideline of their own department as well of the Government in not disposing 

the representations which were submitted from time to time. 

The copy of the letter dated 23.08.01 of 

the Member (Personal) Dept. of Post 

written 	to the 	Chief Post master 

Contd ... 

I - , 
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General, Shillong is annexed as 

ANNEXURE — 1.6. 
1 

The copy of the office Memorandum is 

annexed as ANNEXURE — 17. 

6.18. 	That the applicant states that he has no 

grievances against the B. S.N.L authority and as such has not impleaded them 

as party respondent in the instant application, 

T. 	 GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 

7.1. 	For that, the applicant was initially appointed 

under the Department of Telecommunication, he is an employee of the 

department which has been converted into B.S.N1 and he is governed by 

the rules and procedures of the Department / organisation including rules for 

serving on deputation. The respondents has no right to stop his deputation 

allowances on the plea that the applicant has completed a period of 4 years on 

deputation. Such action of the respondent authority in depriving his 

deputation allowance are illegal, arbitrary and against the rules and procedure 

in force . 

7.2. 	For that, an employee on deputation is 

governed by the rules and procedure of his parent department. As such the 

applicant is also entitled to get revised scale of pay etc. like LDA scale and 

other benefits which are being enjoyed by the employees of B.S.N.L. The 

borrowed department is duty bound to implement the benefits of the 

deputationist as per his parent department. But the Respondent authority ,in a 

very arbitrary manner is depriving the applicant of his due financial benefits 

Con&... 
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for last couple of year without any reason. This action of the respondent is 

purely arbitrary in nature and also is violative of the procedure to be 

followed for an employee on deputation. ' 

	

7.3. 	For that, the respondents have violated their 

own Orders / letters as regards payment of financial benefits like revised pay 

as per I.D.A scale connected dues to the applicant. They cannot. deny the 

benefits to the applicant at their whims and francies. 

	

7.4. 	For that, the borrowed department cannot keep 

an employee on deputation for indefinite period when the parent department 

want him back and the person concerned also wants to be repatriated. But in 

this instant case, the respondents are not caring to implement the request of 

the B.S.N.L authorities as well of the applicant himself and has not released 

the applicant on one pretext or another. The respondent cannot decide about 

keeping the applicant indefinitely in the department in violation of the rules 

and procedure. As such the respondents are duty bound to release the 

applicant immediately to enable him to join the parent organisation. 

	

7.5. 	For that, the respondents are duty bound to 

implement the transfer Order of the applicant which was issued by the parent 

organisation (B.S.N.L) and release him forthwith after clearing all dues upto 

date. But the respondents for their own interest do not want to release the 

applicant depriving him of his legitimate rights and financial benefits which 

are being enjoyed by his colleagues in the parent organisation. This is 

nothing but'denial of equal opportunity relating to employment and the same 

cannot be allowed, which is detrimental to the interest of the applicant. 

Conid... 
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7.6. 	For that,'the respondent are neither allowing 

the applicant to receive revised scale of pay nor releasing him for there own 

benefits and in the process the applicant is suffering for no fault of his own. 

This is very much regrettable and cannot be allowed to go on indefinitely in 

violation of rules and procedure. 

	

7.7. 	For that, the respondents ought to dispose of 

the representations submitted by the applicant in terms of their own 

guidelines / office Memorandum and rules and procedures. But the 

respondents are sitting over the matter in violation of their own policy/ 

guidelines and depriving the applicant of his legitimate rights and are not 

releasing him from the department. This action of the respondents in not 

listening to the grievances of the applicant should not be allowed to go 

unnoticed and this Hon'ble Tribunal may be pleased to interfere into the 

matter and pass appropriate Order in this regard. 

	

7.8. 	For that in any view of the matter the 

respondents cannot deny the legitimate right of the applicant to get his 

revised I.D.A scale of pay, deputation allowances and for his release from the 

Department of Post. 

8. 	 DETAILS OF REMEDIES EXHAUSTED 

That, the applicant filed many representations from time 

to time, more particularly dated 1.0.07-03 (Annexure - 13) for redressal of 

his grievances which are yet to be considered and disposed. 

Conid ... 



15 

MATTER NOT PENDING IN ANY COURT OF LAW OR 

TRIBUNAL 

No application of this case is pending now in any Court 

or Tribunal filed by the applicant. 

RELIIEF SOUGHT FOR 

In view of the facts and circumstances narrated above, the 

applicant prays for the following reliefs - 

10.1. 	The applicant prays that this application is 

made for recording the applicants new designation J.e., Junior Telecom 

Officer (Civil)in place of Junior Engineer (Civi.1) in service book w.e.f 

14.08.2001 (vide annexure no. 6). 

10.2. 	The applicant prays for the grant of deputation 

allowance to the applicant w.e.f 01.04.97 which was dropped vide office 

memorandum dated 13.03.97 (vide annexure no. 4) till he is released from 

the Dept. of Posts. 

10.3. 	The applicant prays for fixation of pay as per 

LD.A Scale of pay given to employees of Bharat Sanchar Nigam Ltd. 

(B. S.N. L) w. e. f 0 1. 10. 2000 as per office Order No. B SNL / 26 / SR / 2002 

dated 07.08.2002 (vide annexure no. 9) as well as ACP for 12 years due to 

the applicant w.e.f 18.11.99 and to pay the same including the arrear salary 

w. e. f 0 1. 10. 2000 with 16% interest till the same is paid. 

Contd ... 
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10.4. 	The applicant prays for a direction to the 

respondents for release of the applicant from Dept. of Post to enable him to 

join his parent department i.e. Bharat Sanchar Nigam Ltd. by implementing 

various orders / letters / directives of the respondents, B.S.N.L authorities 

more particularly, as well as on consideration of representation vide annexure 

no. 13 of this application at an early date after clearing all arrear and current 

dues as applicable. 

	

10.5. 	To grant any other relief that the applicant may 

be entitled to. 

11. 	 DETAILS OF INTERIM RELIEFS SOUGHT FOR 

The applicant prays that pending disposal of the 

application 

The applicant prays that this application is 

made for recording the applicants new designation i.e., Junior Telecom 

Officer (Civil)in place of Junior Engineer (Civil) in service: book w.e.f 

14.08.2001 (vide annexure no. 6). 

	

11.2. 	The applicant prays for the grant of deputation 

allowance to the applicant w.eT 01.04.97 which was dropped vide office 

memorandum dated 13.03.97 (vide annexure no. 4) till he is released from 

the Dept. of Posts. 

11.3. 	The applicant prays for fixation of pay as per 

I.D.A Scale of pay given to employees of Bharat Sanchar Nigam Ltd. 

(B. SNL) w.e.f 0 1. 10.2000 as per office Order No. BSNL / 26 / SR / 2002 

Contd ... 
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dated 07.08.2002 (vide annexure no. 9) as well as ACP for 12 years due to 

the applicant w.e.f. 18-11-99 and to pay the same including the arrear salary 

w.e.f 01.10.2000 with 16% interest till the same is paid. 

11.4. 	The applicant prays for a direction to the 

respondents for release of the applicant from Dept. of Post to enable him to 

join his parent department i.e. Bharat Sanchar Nigam Ltd. by implementing 

various orders / letters / directives of the respondents, B.S.N1 authorities 

more particularly, as well as on consideration of representations vide 

annexure no. 13 of this application at an early date after clearing all arrear 

and current dues as applicable. 

	

12. 	 DETAILS OF POSTAL ORDER 

Date 	-2-2-/9.  (~v 

Postal Order No. Tq ~ 'aT 70t~ 

Value 	 S-O/ — 

Payable at 	 P ~ co".C~ , 

Nane of Post Office G.P.0, Guwahati. 

	

13. 	 LIST OF ENCLOUSERS 

As per Index. 

...... Verification 

Conid ... 
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VERIFICATION 

1, Md. Newajuddin Laskar, Son of 	 resident 

of Vill. : Dhampur, P.0 : Sonaimukh, Dist. - Cachar, Assam, do hereby solemnly 

affirm and verify that the 	statements made in paragraphs 

.................. are true to my know-ledge and 
/ 0 , / to 10 - 9, It - / ~0 tj '3, 

those made in paragraphs 	....................... 	 being a matter of 

records are true to my information derived thereform. which I believe to be true 

and the rests are my humble submissions made before this Hon'ble. And I have 

not suppressed any materials, facts in this case. 

And I sign this affidavit on this the 25 rd  day of September,2003 at 

~ f Guwahati. 

Nd, N'C-Ocl 
a 	/I ' 

Y) 	 --) / - 

Signature 



X E%P~RrmffT OF'TELECOMMUNICATIONS 

~~l 0 	6 (5) 87/TCC/ SH/J_475~ 	 Dated Sh-illong ., th 

M E M n 

Subj oct 	OFFER OF PROVISIONAL  APPOINTMENT 

The undersigned h' ereby offers - %W/VH/j'P1d.1, Nowajud'din 

Laskar' 	 A PURELY TEMPORAR 

	

..Y, P OSTS' OF 	Ou'nior.'-. Engineer  (c) 

	

a.,.Pay- of Rs. ~ -:4400/ ~­, 	per 
.- 
-mo nth In ths 

scale. rf Rs. 140 0 ,-L40-;-1 Boo.;.  EB-L5 0-;.230 0 The appointee. 
W'ill'als .o be entitled to draw dearness and-other all6wances at.. 

rates-  admissible under and subject to the-condition* s laid 
0 n'.' i n 	 'a Rules and ..orders governing ~ he gr' nt ..', of such.allowa'nce'6 

in !,fl- o r c e. from, - time..to t. ime. 

The apoointment is provisionally , for 6(six) montha 
and is likely"to continuo. The appointment will,tako offect from 
tho- da ~ e. He/l--,e' 'a("+ : , 011y loins duty and will continue,unti.1 
f6r, ther orders. He/0'e' will - be on probation -for two, yea.ra -if 

- the -.appointment is continued beyond 'six months. The probation 
~ f -two years is also, liable to b,s. extended by..,th:e appt ~ inting 
authority, 

a' N o'"T r Velling Allowances. wi ­i ­be'~ '~I'a ! f6r'' ~ bining 

	

-P 	J t he­­duty ~ 

40 	'the appointme' 'nt ca"rries with-it the liability.to  
serve in any'.part of India, where.the'Civil' Eng -ineering, Wing (P&T). may have an orga inis'ation', o r' where 'Civil"Eni "g"'ine'ering Works 
may exist unde ~ ot.her Wings of P&T Department. Other conditions o,f' service wil"1.4 be- ,  gove ~ned by the.relevant::r61'es-and orders in f or,ce f.rorh t'i me to time. 

5-*. 	 bppo intment may be terminated. at'any time withe~- 
Put..assigni 

' 
ng' any .  peasons, with" a . month ts -notice. ,  The app'oihting!i t au ~ h6 ~ i` I  however reserves the rigk'to ­t6r' ~ inate the service foAh6it4 ­br before the -expiry of the period .  of. hotice'r by; -k@king Pay!nent.c of a.-  sum '9 ~ 6i ~alent. 

1. 
 to the p.ay i ..... and-allow2nces for-the 

period.of the e'nexpired'portion . of notice, ̀­ , if' t * 
howev .6 r h 

- 
e she wi,shes,ti resign, hie/sVe will- have -  to. submit,t.his resignation: and 

give. ..at least a.'month.ts notice..and wait for its, ; acceptanp,q. ,by thell:bsv~ern'm6int. in case the period of."not'ic"b""is' less than"one 
month;; ,  -he./Ae,. wila.".ha.ve-  deposit a. sum equivalent to the p 
allowances for the period.' fa* 	 ­py.and 

a. . 	 iling short .  u* f- -, 6n6- month. But in case" he/ e ,  'es ' a  wa  
he/j6 e - ' 

4' g o 	y. without , ,the...acb"e ~t -a'nb'b,. r~',f: resignation 
13,e treated a`s.'haV­'in6 6e'en, dism'iss@dl f r6om *ser,vice- with a di,squal%if iCat,i'bn for future emolbymerrt - un ~ er!'Cbntra'l- or' State 

Government -*-  

The offer 

	

i s, s 	 -conditi" 	-the. ,pbject to the, 	ons that 
produces- k.ef ore .  i oihiin'g : dbty :a C ha r- a b b e r' C~e' A`& icate from the h I  ea d -- of !th.e.,Educational Institution la6t attended 	his and i'mi 	i f i c 	 e'r' - :. i f a n' ­duly a 	 rt' 	ate Fr.om his''/fi'r-, last" ~­'mp 0 y j  
attested,-,by a stipendi ~ ry.'l si ~- Class' Executive, ~ Magistrate i.e. 
a Distri`ct Magistrate o r ,- ,~a Su-b —*'Di v i s i o na 1 Ma g i 

. 
strate. 

	

c ont d. 	 2/.r 

N 



A 41 

0 o  a 	1 . 2 	0 0 0 	. 	. . 

7# 	 Original Certificate and Jestimonials in su-port of 
Educ ~' t' ional and Techn' lcal . Qualificatio* ns experience and age 
should be produced before joining duty. If helsJ~,m` 

' 
is a Scheduled 

Tribe or Anglo'Indian, he/,q,~~should produce a Certificate Caste/' 
to -that effect from the Magistrate of the D .istri.ct concerned,, 

a He/5~~ will 'have to pass the Oepartmental Test in 
Ra't6s )  specif 

. 
ications 

 .. 
and Sim . ple Accounts.within 2(two) years 

of his/b-elf appointment, failing which -he/s4i-6 will Le allowed 
rto draw his/lie-r next increment. 

90 	 If any declaration given or information furnished 
by the candidate is proved to be false or if the candi . date is 
found'to have willfully spppressed . @ny material information 
he/-~4~e will he liahle to removal from service and such other 
action as Government deem necbssa .ry., 

10 	 If he./.84,~e,has been employed any where previously 
h 6/ ~h-e ­w i 11 have to submit a discharge certificate from his/h~a~ 
last employer.* 

His 	
r 
 appointment will be provisional subject to 

Character and Ant-ecedents being verified by the police his/h~T 
authoriti:es; . 

121 12 	HG/S,~a`will have -to take an oath of allegiance to 
the Constitution of India as Established by Law, at the time of-. 
taking up the appointment. 

13. 	 'No person who has more than cne.wife/hu8banil living 
Y_ 	 m.r who having a spouse living marries in any case i,n which such 

marria-ge is void by reason of its taking place during the life 
time o~ such' sp'ouse shall be 

' 

eligible for appointment to serve fir /  
and' provided that the Central Govt. may, if satisfied what there 
snecipl grounds for so ordering exempt any person F.rom the 
qperation nf this rule. 

14, 	 He/She will have to - u derig Medical Exa in 	hy 
n 	

C, 

le, 	il' Sur 	 iately aft 	 Joinin --rhe p st th civ 	geon immed 	 er hi 
s 	

g, 
of__en8-ux_e his/her fitness For'appointme 

nt_ 

n- this Departm,e it. 
If, howeve_f--~h~4~shE is found Medic-al'ly unfi 	i0ier servi 

, c Js N.  would ~ be terminatb-d—,aft_b-r- - the expiry of -- the period of one m4nth 14% fro ~,the date , of _c '- di~ 
. cation to.hip./ .~er-if th . G fi 

I 
 ndings of _9,mfn n 1, 

ical-  Off%ce -  ~ -if ~ no ap e ed 	 ~—ea-l--_f_or a second Me ~dical Examina- 
on is m 	l y him/her during -this pef'.iod--or after-,the case 

a ": Irur r  for 3pci ~nd me dd yi ca I Exa m1na t ion is f ina lly d ec ilde ­d, - i-f:~,s_u c h' a n 
appeal is made and acceptec'. 

Whenever he/sh-65' is pu-t in charge of stores he/8-h-e 
shall' have to give Security for the amount Fixed by the Dep.art-. 
men-t  I  from'time  to 

 t 
me.  in c.ash or' throu.gh -fidelity bond Pr 

personal bond or personal sur ~ ty from two permanent Government 
servant.p. for , the amount of security.. 

16'* 	 H e ISAK shall have 'to -produc'b all the'certificates 
in o.riginal bef ore he/sh,9 is allowed to join duty on the 
offere d to him/Vge~ . 

170 	 He/SKe.will 
' 
have to -serve the Department for at. 

least for two years after joining.tP the,post offered to hin/ 
haf ~̀ HelW may' not be allowe,1 to apply for-outside employment 
except , through U.P.S.C..within t-he probationary period of'two' 
yebrs.,or more as the case may be, 
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lb 	 accepts 
If he/she 	 --,tLhe offer on the terms g i v e n t.*z vue 

'he/s-he- , should communicate - acceptance and repoict for duty to the 

Assistant Enginearjejecom Civil  Sib'  Div ision t  Aizawl.!' 

ON OR -BEFORE- * 20-;-1 11" !--87 	If no. , reply is received or the 
candidate fails.to report  for duty by prescribed date, the 
offer will be treated' ~ s cancelled. 

V 
Ho BAGCHI 

Superintending Engincer, 
Telecom. Civil Circle, 

Shillong. 
To 

S~ ri/.S4i. 	Md.,r. Newajuddin Lask2rj ; 
Vi-11 Dhani pyr,;P.,O.  Sonaimukh p , 

Dt 	Cachar . ii A6sai m l , 

Pin : 78B119. 1' 

Copy' to 

The General Manager - Task Force, North Eastern Telecom. 
Re-g,ion*- Gauhc~ ti 6ith r6f.brence to his letter No.. 
TF/NE15~,aff--;-J0j: dt_g~-~a 	 for information 
=~* _`__ p.eas 

The Chief Engineer(C), Department of 
' 
Telecom., South 

East Zone,..Calcutta for information please. 

The Superi ending Engincoer, Postal Cyvil Circle 
"Yogayog B awan"(4th floor), Calcutta/— 700 .01 2 for 
informatio please. 

The Assistant,Director General(.CW), Department of 
Tel"e'co'm. 	NQw Qelhi with reference to letter No. 
4 6/86`t 3E:QPt) dt  20 - 7,-87 	 for i'nformation 

p.lea s e. 

~-XRX4, The- 'E ~ 66ui tive Engineer(Civil), Telecom. Civil Division, 

Th Ey'y'ecutive Engineer( ivil), Postal Civil Division g  
S1 i 	qrng. h 11 	 Ci 

The' 'Ass`is ~t4n ~ End i66 ~~ (C 
ivii)  'IT 

a  i  ecom Civil '8ub—Division, 
!L* 

14.4t~. 
 M& 

 ~4~.AAe 	~r 	Ir 	 rrg /Aizawl/ 

>a*-aS,x TVe Assistant Engineer(C/,*v 1) Postal C i vi 1 /Sub— Div is i o n 
Sylchar/G'auhati/Tinsuk6i/Shillong. 

0 

4, 

V - 

fj  

di 

7  Superintending 	ginder, 
Telecom. Civil Circle, 

Sip 	 Shillong. 

A 



I 

1,  Ic ! 

'i 

Io. 	ll "Not ,  

11 9  

0hpy ,  Uf 	n o. 	1  U- 1 7/V 1  - W-i:- 	 1-Y 1 93 rc)r.aiv(jcj 	f rom 	K.!- 
j011c1jdrnhqa0np1 	Uopni.-biitioiL uf' 	 Nuw U0111i iiUdruatiwd 	Lo 

I.Eal 	LvLl/Liect. ), ciaor 	Archil;l ~ cL 	L), 	00T.100PI All 	SlIo 	(civ JI/Clu c t. 
G SJ '(C LV 	/EleCt. ) i 	Uwj  io: P_r (j j : 	L(jt: t, ; 	 Cr 	OUT/0"M)  Drid others 

&o P.4 	a Jill !  
f 	ormution or, 6"'Al.-ri UI'Clvi ~,' L,'j.tlfj Cz, di'a For the ~ Ueptt s  uf 	Pon t 

bifurication' 6r 	Imll Tu1ijcwn , Civ,ij. 1 Win'q calAng of option. 

In - o cnt inuat io,, ci f 	i 	30ttu".13 of ovon Nos. Dated 9-6- 
d 1 	7-93 on thu iibrwii 	 Ilir0ltUd Lu vay that thu Lkjlil,L, . 
LS; t 	ve sAceclariri"ll-Lit" 1`0101willo 

Tranafor Iiabill.ity or officiu :1.13 aptaig For the Civil. Wng 
or ueptt. or j-zt-t win rcm6in-cs at preal l t (in ternis of torrita-
rial cavurage), 	'tllo!ju offiof.aJ3 yhoso tran6for liability 

j is presently ruu1-rj,- dtj(j L6 tcli ~ i,;,li:ict'-Ijurirdicti0hI of, t1jo 
Telecom Circlus wil.1 uNi -1;'ntj(j tu rotai'n t1lu bamD tranafur liabi-
lity in tarritozial tornmaj, 	I 

Dnuta ~ ion , ')Ijlly 11,110ionrico :11 , :jll bu 	0-id to the officitlin 
;not apt ng 	1 r 	:,u 	I.-iJilt ~J -  ti)() 0.)JIM of Post but who or.; 
r0quirad to w.Di11%, 	11116 	["vLl 6'ln!j Unite in t,rma 	of 
the ardurc./inutruntiunif 4.-:;Ukjd w" 

tho mirlietry 0'r Finonou on t flu 
Gubjcjct Frum tlm,t Lo L kwtr f"t~ (" 1 4 "I'll d111 --CJJ 11fid ruproduoud undur 
'Appendix 5 tc J;1jo 9-jj I j / 1 , 	0.jj),,.,,,,,tiLjn uf Fit. SR. 	Gunurol. Pa rt 
1 Rulo. 

:j,' ,,j~ ,Thia MQY PlOui'-j ho 	 artall 	coi)oarnud f or - \If  rmatilon and -tjtjidnrjco, 
I f 	 Yuuro fnithfully 's' 

K.S. CHANDRAIIAbAN h 
~.A.-;.'4.'TANT U1HECTUR GF.NERA.kCW) f 

0 1. 
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	i cm 	t ri CuPy for information and ntjrm:t; ,, Y. 

Thw !3uporintOnding Ln ~,Jn j,.;:t  TuL,!cmi Livil Circj-~;, GuwahaL-. 1, 
2, 	tThu 'Suporintandi.1-:q 	 ' : luct. Circlo,' GuwLihoti. 
3-7. 	Tho Exucutivu Encjin;j,;:ir ;  Tl:,Juc()V1 Civil DLvi:iiun j  Shil1ung,. * --- -.*1c-i:ii:/ 
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8-90 	IThu t~xucutivj Ljjt ,j j- j ..; ,jj- 1 	Civil Vivioi(n ip  
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1.2. All heatt. Lnt., it, 1.ju rc..,  

C~ , hautt. Enyi.1-jura :0  A)t,t.:) 	buL-uivi..,ion. 	
10*1 1 4e' 	11 Asatt, Lnginucirup 'r,at,um La,,'.L. 4ib-DlviVion. 
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0 OF INDIA 	
AT f) 

DEPARTIMENT OF TE'LECOMAILINICATION, 
CHIEF FNGINEF-.R((,), NOR,1,11 

FASTZONE, C-UWAIIAT-1. 
No. 1(80) 94/CE-NEZ/Gly344 	 I . 

Dated 19-03-99. 

OFE.I.CE  ORDER 

Consequent Upon Deparfniejit . O~ posl 's left,'r MO. 10-15,92-CIER,  'RCPOIriafion did 28-10-98. fOU01ving Junior Engineers (C) working under Postal Civil JI;71-19 ai -e herebv repatri i le'd to their ori inal unit 

	

9 	Of Telecom Civil;;,itig vtoit/I i,11 ,11ediate  effect and t"a 

, 

Mferi-red1posted in the interest ofpublic service. 

~ICi(7~1 	
New ,  hIcLoo ostine  

	

Kr. Roy 	,4-'E'-(Q,PCSD. Sikhar. 	E'.E'.('C),7C&, Guwahaji- 

agamst existing Vacancy. 

2. A4d Ndlvajuddin Laskar 	A. E4,C), I'CSL),Silchar. 	A F  - (C), 7*CSD, Dibrugarl: 

vice Sri N.L. Sil. 

AM. Taiuddin Choudl;11 ,13? A E. (Q,PCSD, Guwal2ati. A.E.P. TCSD-Ijorhat' 

"ice Md Babul 1111s'sain.  

4. Sri S. Das PurkqvaTI-ha 	A. E. (C), PC.~j 
Silchar. 	

S E.. (c), TCC, Guwahaji. 
against e.,risting vacang ~ 

SH Dilip Kr. Borah AE.(Q,PCSD, -ShillOng. C.GM-T. Ginvahati 
vice . Sri Santanit Cholldhury. 

7ri Hol -onlohan Das 6 	 C-P-41G., GIA.Pahati 	S E. (C). TCC, Jorhat . 
against existing vacancy. 

7 Sri Tapan Kr. Borah 
-4. E. (C), PUM Gtiwahat' 	(Q, TUD, Tezpjjr 

against exisling vacancy., 

	

fdAnenvar Hussain 	 -forhal TCSD Pasighat (Tinsukicy section). 	09,2ihsl existilig,  vacancy. 

Sri 	Kr. Afaifra 	(C), PC,,~i 
TL). KQhijj,(j  (Q. TC~ 

a9'L-'iiI.vI exisling vacancy. 

Chief Engineer (c), 
7Wecom, !yEZOfie,  G111,Y111a'd. 



C01Y1 1 .10t,  fill' OrWit 111017 ont necessary icti(jr, 
1-2. 	The 	4ss-,nz Circle?, Gull'ah.,,ri/ArE Circle," Shillong. 
J-4. 	The 	Assain Circle, Guwe4h : w1Ar.E-. Circle' Shillong. 5' 	

The? ChiefEngincer(q), DOP, South East Zone, Bangalore.. 
6. 	The Director (BW), Sanchar Bhawan, 20, Ashaka R6ad, Mew DeMi. 
,, -10.  The S E (C), Telecom Civil Circle, Guwahatz'lJorhatl Shillongl Silch ar.  
11, 	The S.E. (Q,Postaj Civil Circie,  Calculi,7.  
12-1.5. The E.;7  (j - C), Telecom  
16-17. The E.E. ( ' 	

, CWlDivisidn, C-,-,i-~,aha!JJorhatlltanagarlDimapur. 
Q, Postal Civil Division, Grwahaal Shillong. 

18-19. TheA. 0. (T4), OAO the C. G-4-f. T., Ass' 42M Circle, Guit-ahatil M. E Circle, Shillong. 

* 

The A. 0. (PA), 0/6 the C.P.Ad G., Assant Circle, Gulvahotil ikIE-.-e~je;-Shijj0ng-22-26. 	Telecom. CivilSzt~-dirzsicr, Jorhaf-IlDibrugarh/ Tazpur1Persighat1 Kohinia. 
2 7-21. TNAE. (C), Postal Civil Sub-division, (-;zt)i'aha(ilJor.liatlSliillongISilcliarI 

Sdchar(NER). 
32-40. Official concerned through concerned cflyiccs. 

File Alb. ](44)9410E-NEZIGH 
Guardfile. 

1/7  

ae cz1fire En~~eer(IfQy 
0/i7  th e Ch  ief ~,nl  gin e er ('(-,) 

C) 	 Telecoin, N.E. Zone, G11),,allad 
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SI Nil 	 N:mw (it'l.he ()l1whik 	 ]);it(- Ill' -
Cf)(11 -11-1milion  :j" .11 ~~(C)  ill  OOT 

1,1\1 1A 11i SANKIM ,  M1, 11 ,  

'A ~ ,vrk,  DAS -,1 	1~ry  

2o!- 	1~ AJE 3 AR B I LSWI-VS T  

1111 	iii.11jO 	T 

MAiTRA.  25-09-94--do- 

M 	SUKUNIARPUTTAI, 
~P- I JAYAN TAINGTI. 125-09-94—'do- 

11, o 	lj :,AJ"URBAM1D,A-YAN 	 j` 
RAN 	13FIM 

I 
19 

3.) CA)DARV M1111 L ,  ""0-05-96 
3 .1 IX - 11 11t~l 	Lrl~~JE SKIAR . 
4  s  -iuvaR  I,- UNW1  P,  AN 19-05-96—do- 

35 , 	TAPA  KR.'DikS 	 19-05-90--do- 

	

j\1ADM DEN 	 1,~ -03-96--dlo-- 
........... 

S!D( lit; Colilinumw rc'ular Scr6cc ol' the abuve Officilliff I -clidacd ill cr:,[v.-hiIc DTO/D 
4 	

6 	 - 	 , 	%I 	

, [)Cfcll ~W WIT, 11THMUllient ol' 	Rc;rmlinkmt 1011CS shall Count wi .  (11C pillposc of prob,1110111. 

-~
CMCC 1~w proilloGoll, Collfil -111,11"m ml I Vellsioll. 

Out ol*  total 38 nos' of*. 	liol . 	 \/milm Civil /,Qtic 0111V .~ O 110s 	tilliul ,  

Fultliticc-r(C) ap hCell Imilld cho ,WQ ov I 	eg ,  C-!(l i tlludlnl ~ ;v, hill'ol .  Tciccool (Vllccl-(0 ~61) :1 ,~ 

llc\v* Rcul -uillnuill., RUIC I*Ui PTU(C)allkl Ww.SCLj11Cll1 	 wollt:v 

4 	rece ved I~Oml , 

GI ) 	1,'hd Tibnkne' 'I Din J E-( C 	11, ~S I)CCII 	fUlilld 	incligibl, !'ov appollIMIC111 a--i Junior TcLcolyl 

it-v 	01,11~a((:) Is dic 0141C1,111 Is yet lo N."Coulirlymi ill Ills 111111,11 cadr~;, 

	

6sw;inii JE(C), Iso can not bo'cui 	~.Ippuintlncnt as JTO(C) due to non 

	

kak ,  G 	 I-idacd fur ~ 

IbIffibliclu ',O~ the %,0110111011S of Ow Recruhr. -mit kul' -, foi-  JTO(C). 
I.,. -  scale of any of' dic abov~ offic' i:lk 	 JTOK") (e 	it is" 

	
led 11L:, 116 1) 

'11' wivu thalc Of illiplullwiluiliull Uf propus ~;d ovdQrs. Th%.;1 U 

	

-nentioned -ITO(C.) will I 	 i - w; nt' ;ipprovd of:  BSNIJ W -calc 	hovc i 	 ic notified akei 11 	new s 	Cor ill 
'1i wliti'lluc iii thch .  Urigillavcxisfing pays,;alc. I'm 11161 ailliw abovc offiwi, 

O~ 
1 01  

(Wo fic ch - Y1'11'611cqvO, 
11~IN .. Ass i Ci 	Z01101  

tA c 

I 	The ChicrGencral Manauc ~ . )3,S1\Jf,.Ass;im Cii -c1c.Citmalmn. 

'hic,
U, 

's )(11. E.  ngillucr(c)' D 1j, IN],, Civil 
11 Rill eer(a ~",4)"N I., Civil Divis I ol I. U Ll wn I In I liTc Zp U'l -J.1 ortia 1/ 11 clia ['(Assa 111). 
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President ial-Order 	
-Ym ex U-xp- - 

GOVERNME NT OF INDIA 
NS DEPARTMENT OF TELECOMMUNICATIO 

'_1  / e, 1 	 -7,0 
.. -D 
	 71 

SS C' 	
Dated 

-ORDER 

Sut-ject: 	Permanent absorption of Shfi/Smt: ........... NU ........ 	 . ........ 	 ......... ........... .............. 

C- 
Designation .................. 	

.......................................... Staff ,No ............ 
C C 	C) C  

G 
in Bharat Sanchar Nigarn Limited. 

e with the provisions 
1 	Pursuant toletter-IND. BSNU41SPJ2000 dated 2.1.2001 on the above subject and in accordanc 

of Rule 37-A of CCS (Pension) ~ules, as amended from firne to time sanction of the PresideW Is hereby conveyed to the 

p e ri n a n ent. a bs,o rptio n of Sh ri/Smt/Kuman .......................................... ........ . ..................... . 	
L 

a permanen~ 	'emplo~ee of the Department of Telecommunications, In BSNL, wl'h eff ect from the da e nd 

under the terms and conditions as indicated below 

D 
. 
ate of effect The permanent absorption shall take eff ect from 01.1 0.2000..f ore noon. 

q/) 
............ Pension/Gratuity: Sh(V6M6Xum8d .......... 	 ................... .... 

	 ...................... ...... 

shall be eligible for pensionary benefits Including gratuity as per the provisions of Rule 37-A of the CCS (Pension). Rul 
A 

as amended from time to time. 
V\' A Family Pension The family of SbfY6mt4Kumar1 ......................................... 

shall be eligible fo r family pension as e prpyis. ions of.Rule 37- read with Rule 54 (13-B) of CPS (Pension) Rul e 19 7 2 
A. 

as amended from time to time. 

Reg ulation of Pay on absorption : To be regulated in terms of para 4 of DOP & PW 0.,M. No. 4/18187-P 8 P 1  P-'T' 

d~~Jcd 5.7.1989. 
C-~ 

6, 	Leave The Earned leave and Half Pay Leave at the credit of ShfVSmt-./KumerI ....... ................... 

d- VOY.-(.9~ft ............ stands transferred to BSNL on the date of absorption as provided for un, 

Silil-i- ule 24 (b) of Rule 37-A of the CCS (Pension) Rules. 

7 	Provident Fund : The amount of subscAPUon togethery&h interest there on standing to the credit of Glif i "'!i , ! 

1A 'e- t-t-&-A 	 ............... in Ithe General Providcnl F ari ................... I ......... a .................. t  ................ 	 ......... 

2,'— )Lfflt Will be transf erred to his/h" new Provident Fund account under the BSNL as provided for under Sub-rLj! ,,  

G~ Fule 37-A'of the CCS (Pension) Rules. as amended from time to time. 

Sanjecv-.NArang 
Director (Estt.) Assam DOT 

T ~ 

Chairman and Managing Director, 
Bharat Sarichar Nigarn Limited. 
20, Ashoka Road, New Delhi. 

C") I ~ y to : 

_Ss,4JOfficerin-charge for maintaining the service book for keeping thi, 
in the service book along with suitable entries. 
Officer concerned. 	t-o -e c4--O--~ 

CGM of the concerned recruiting Circle. ' _SS !:.,:y C-Lc- 
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m1n ,  1,511y Of 

Now Doll Ii. I 10 oo I 

DO No. 18)5/2002-B.'Idg 	 Dt. 25.02.02 

DeW Sh. Gho'sh, 

Please refer to your DO letter no. 10-17/91-CSE dt. 07.02.02 
regarding repatriation of Telecom Civil Wing staff (now under BSNL) 
working in Department61' Posts. 

2. 	129.1,Group 'C' @nd Group U employees who t1aw opted for 
Ail ent of Posts could not be relieved so BSNL an . 4working in the Depat n 

-/BSNL. These far as the r pos.ting orders are yet to, be issued by DO] 
officials will be rclieVed forthwi .th on receipt of their posting orders wilh 

-s-psted. in. Nbrth East and three in Oriss,-I, the exception of six J_E 
~,A/- 	keeping in view~ the unavOidable requironicInts of ongoing project's, 

3 	These officialg will b('.,,  relieved b' May, 2002 when alteniate,  y 
a.rr.a 

I 
 ngements are in place,. 

With best regards, 

4 

C'(3 1) 

bl)arli'i~al Ghosh 
Secretary 

),,L,Pept. of Telecommunications 
Sanchar Bhawan 
New Delhi-1 1000 1 

t 

I 

Yours sincerely, 

(SC Dutta) 

CZ2- 

I 

I 
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e. 
J) >: ro  

IIIIAMAT LANCUAA MIQ"A t I ii- 

(A GOVERNMENT OF INDIA ENTERPRISE) 
StjIllesinan House, &aralchamba Road 

New Delhi-110 001 
............................................................... 

No ~.  J3SNL/ 26 /SRJ2002 	 Dated 	07 -03-  2002- 
1 	1 

OFFICE  ORDER 

i L I JI-ILLMUM Ul 03sillig 
Pay"SC:11CS 	fo *r 	Non-Execudye 	Slaff 	(Croup 	',C* 	and 	'W) 	absurbed 	f 
L) 0T/ Ul 'S /DTO i n 13 ~; N L w. c. 1. 1 - 10 - 2 0 0 0. 

In pursumcc -  of Agreement. dated April .26, 2002 signed Nyllh r 
.ApFlica.nt Unions in,connection widi above and (lie approv ~jl '6( BSNL, Boar( 
bir( 'an clors 	d d 

' 

ic approvul or Departinctit of Telecommumcation *s 'V'Idc le 
No, . 1*35/Estt-2002. -Idatcp..7.8.2002 	the 	IDA 	Pay 	Scalcs 	in 	replacement 
exj ~ ing Q.*.D.A.-' PayScales, effective from 1-10-2000 ivill be ilS Under: - 

Calc ury or 	 A. Scales of Pay 	CurTesfX)l1dilig BSNL 
Non- ".'Xccullves 	oii 01-01-1996 	 Scales of'Pay on I.D.A. 

P.aucrn  %Y.e.r. 0 1 - 1 0-2000 
N  2550-55-2660-60-3200 	4000-120-5800 
N 1 26 10-60-3 150-65-35-10 	170 6-0:~  —2~-~~3-5 

2650-65-3300-70-4000 	 -125-5975 1100 NE-,.  
N F. 2  750-70-3 800-  75-4400 	t4'~~T5O-  130-6200 

,

3050-75-3950-80- ,1590 	 4550-140-6650 

	

3200-85-4900 	 1720-150-6970 

	

14000-100-6000 	 5700,160-8 100 
4500-125-700() 	 550-  1 S5-9325 
5000-150-8000 	 7100-200-10100 

NE.-  P5500-175-9000 	 7800-225-1 1175 
NE-1 L500-200- 10500 	 8570-245-12245 

:2.' Fitme'ni Method: 

I 	 Ili I DA pay scales will bc done Ili (lie i'011()iving mwiner: 

Groul) C i"Id 1) CMP10)-Ccs %Ylio ol)(cd forabsorpilotiln 	were'011 LICC111CLI 
dcPU1311011 	 I.e. Crolli'llic d;IN,  .13SNI, \V. 	rmcd. "I'lici -clinc, liew Pay Scalcs 
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The '(jiiuwijiy lian zsi ul ipub li lly  i t , lukGj Plebellliy "vUlkiliq ill lilt-,  
pin. il 	Imm thp ,;trPngth ot HSNI Aq ,;,niryi Civil /onp 	 in 
11-1c :Inicrosl of Public Service will', Immedli e-Alta V̀ 110C'  , in" 

P 	trial I PrP-,Pnlly"W'6r6g f_L, 4~ I SlNo 1 Name ot t1i 	11' 

4t 11-1 

I Md. 	Newaiuddin 1 
ITO , (f") I 	ka 

vacancy 
r; o  Shri Harmchan Das! 010 	 M G, rc%S-o D 1, 1, J o h 

JTO(G) 	 Guwahaii. 
.1 3 	Slid 	Dilip 	KLJmar I PrSD,Sl,,jlio4 ,,-. 	I r-SD-11, A0  

Boro JTO(C) 
lit  r 	 Gu -,ahatl 

	

hri Tapan Kr. Borah! PCSD.Guwa' -tati 	C.SD,Tez ,-%ur 	-clo- 
JTG(C, ) 
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4 To, 

Executive Engincer(C) 
Postal Civil Division, 
GuNvaliati. 

~ n,n 9-x OU, - /3 

(Through the proper channel) 
Sub: - Prayer for release. 

Sir, 
This application is remainder no.-2 and in continuation of"my earlier letter no.- 

NIL dated 09-06-2003 and 23-06-2003. 
That sir, as per 0/0 the Chief Engineer, BSNL, Guwahati Pffice order no.- 
1(150)/2003/CE-Asn-JGIV398, e-.t.:-09-04-2003 and its'partial modified order no.- 
1(80)/2003/CE-Asm/GW552 DT. 29-05-2003, 1 have been transferred and posted in 
BSNL Civil Sub: Division-IL Sflchar as a J.T.0 (Civil). 
That sirl  I am no more interested to working in Postal side, because I.am not getting 
prevailing deputation allowances and other legitimate claims since long. 
That sir, my counterparts those working in DOT and. subsequ6'ntly- in BSNL are 
getting IDA pay scale, which is more financially beneficial than the CDA pay scale. 
That sir.,  it is very unfortunate that in spite of my several appeal to fulfill the 
legitimate claims, nothing efforts are being made by the authority so far to look into 
the matter. 

Therefore once again I request you to kindly release me immediately, otherwise, 
I will be left no other alternate but to take the shelter of law for redressed. 

Thanking you in anticipation. 

Yours faithfully 

(Md. Newai  Odin Laskar) 
Junior Engineer (Civil) 

Postal Civil Sub:' Division 
Silchar. 

Copy  to:  - 
I 	The Chief EngineerO, BSNL,Guwahati for information please. 

The Chief.Postrnaster General, Assam Circle, Guwahati for kind information 
please. 

Thc,Supdt. Engineer (P),, Postal Civil Circle, Kolkata.for inforination please.. 

Junior Engineer (Civil) 
Postal Civil Sub; Division 

Silehar. 
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CINTRAI., kol)y J 

nised  by 	v ide  letter No. 15-2, 80-SR dt 3-7-80. Again Recog 
SA) Rules 1993 vide letter No. 13-1-85-SR(Vol.N / ) di 

Recognised under ('CS(It 
1-12-95 Department of Teleco"Imunications, Govt of India] 

r:) (Central Head Quarte 	
001, TAMILNAIW. ANGE, POLLACII.1-642 GROUND FLOORjELEPHONE EXCII 

SEKJAMUN 	Shri. R.11AVI Ry 	Shri.M.GUNA Shri SHANTANU CHOUDHU 0 	 TtarY' General See, 	 Treasurer 
Pr6ident I 	 Ph: 04259-2202so(o) 	Ph: 0422-2432203(0) pfi- 03842-230516(.0) 0422-2629200(il) 

03842-267466(R) 

—Tip—o —PW),P 	
F-mall: bsn] .  ,rediffinail-cou) 

Web Site: hu --fl~ 	
6. 

/41, f t' A 	 - ------ 

(2)TO 
jeneral -(I)T0 	

Master General 	The Chief Post Master C 
The Chief Post 

N.EYost(al CirCle Assam Postal Circle -793003 Shillong 
Meh~ydoot Bhawan 
Guwahati-781 001. 

.(4)j'0 (3)To 
iei-(CiVil)'~ 	

I'lle Chief Engineer(Civil) .  The ClijeflEngint 
Circle 	 13SNL, N.E.circle BSNL, Assarn 

Sllillong-793001 Guwahati-781007 

(6) To (5)To I' Superintending Engineer(Civil) e The Chief Engineer(C ivil) 
Postal Civi I Circle 

I Department Of Post 
Yogayog Bhawan Bangalore. 
36, C.R. Avenue 
Kolkata-700012. 

iated as Junior Teleco'ni ior Engineers now re-deslo Sub: Repatriation of Jun 
office' r fr6iii DOP to BSN L 

'gespected Sir s  
The above matter is best known to You. Needless to 
unior Engineers working Wider the Postal Wing are explain further.The J 

till 
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tell" own, Oil ;tCcoullt 7 	 .011 W 	AM ; 11)IC 11111111 flacing unaccollill 	 It Is VCIA 

o fa d i 
. 
niiustrative "Q914',ellce & 

due to 1",l LIplsm 
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(o'bureaticracY. 
'dcr cut di rcc t' ves & standing ol ull .t ,()rtullate  to s l i 1tc, tl 

i 
 iat Inspito: ofClcal 	

int6ntionally being i n ing  to deputat lon, the sarne iS blUlltlY perta 	
concerned authorities. ovd ~looked by tile 

d with the 1',act tilat tile Postal Autho ,  l(V We are acquati ~tc 	I 
C is best ~n~wil I~r tile strict adhero.1n* e & following ofrules pertaining to 13ut unfortunately here it draws blank. 

welfiare ()f Staffs & Fst,  blishment 

e of issuing of 
We most regiettlilly mention that ins ~pii, postal 

dr rtaining to repa6iation it is not been honoured by the se,~er~ 	'ers pe at iber order relaied to rep ' riation was issued 
V: 	autilofitY. In the recent past ano 

1), GUwahati but'it seems to fall in deaf ears of by the (Nief Enginner(civi 
postal authority. h 

l .s very unlbrtunalOfiat tile Junior L.rigineerS deputed 
10 

the Postal wing are deprived of the irlegri firriatc claims.No sincere efforts al 

being made by the concerned authorit 
I  
i  

, 
cs so 1 1,1.r -t o look in to the matter,'I'llis 

10 1 "oil of standirig norms & orders is a distinctive example of forceful v i  at',,  
who are supposed to 

. 
be known as best protector,ofthe same. 

'k i I -epat-riation of Junior Engineers wOl i~l also'learnt  that the process oft 
ssarn 	circle',, had ,been completed long 

in all other circles except A 

back. 
-natter & Our Association Ilas takcii a seeiou 

i 
 s v iew oil this i 

. ' 1 	ry action to repatriate all the 
requesting YOU to  i ll itiate imniedial ~,,,  necessa.  
Junior Engineersworking under Postal willg. 

inion that a amicable & a 1 1, v iew ofthis', We ~re in tile op 

judicious decision 
I 
will be takeh by tie Postal authority as well as concerned 

Chief Engineer (Civil) Of Assam'& N.E. 
circle to get the officials 

repatriated. 

Ifthe process of repatriation Is  1 1()t completed by 31-07-03 

We will be lc ft witit iio other alternative [jut to) take-the shelter of Law 16r 

redressal. 
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I lope good Sense will prevail over' RED TAINSM. 
Ra you in a 	 0 1 	response. )'hank' 	jiticipation of p shive' 

Y 1 
ours Faithfully 

-y) Shantanu C ho Lid I i ui 
President, AIJEA(CHQ) A  

icat on, 
h a.Choudh ry n 	U. 

e AIJEA(C 
S 	-ivil Sub-division-'Jj' 	 i r 

ar ur. 
N 4003. 

h  n 

	

	 (R) q: 3842/230516(0)/2674()~ 

Aer Doi). 	
8fy ~V, 	.9 ArL,111 ~~;~All the J.E(JTO) worlin'g unc 

!Me Circle Secretary, ADEA,Assam & N.E,Circle, Gumhati. 

k' 
4  P 

(ShAaanu ChOUd ury) 
President, AIJEA( FJQ) IJEA( 
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r  11 ilciv 	rucolvIou ill mo t")iructmotr: tiom milplo ycln. ill differclit Girch"'; nU is oin(j 

relatillu to p;ly, lonv(" IIR,'diC-'II ;11111 01111.'r Cklilll", (AG, 010 0111(,-( nuout ili tt , 
SMACTMI-I Ma Unn banclKs gind fatmilhics Mldbld 

ind cond lions 01 thoir appointmollt. Whilu 	individwil Ic"pluscill"Itions to Ilm- 
OirecLor, 	qnd avOn monictiIncs to tho IRmIN hAillinton.,, (;Lmnut bo lutally 
prtilcl6dcl; 	nd that in 111.111Y of thenc pl'.',es 1116 PIIIIM ~11 mar-on for the 
5160YO114: 	Orcosad N, thc hopulo.m.;ly 	 Iu(;6v(,.(I initially 
6um vid o 'c6mcd auilmdW hi Ulu CEO mAlum thu. 	ww; fit .!;( 	111). 
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In many 	Kno casus, Uin rcp1im r lpcoivohl ficiti Iho 'OkIlmlifillatil 1III(I;I!jI"IIIuII1 
luv0s a ~ d unclosed with the repre-Iontaliunu, 	nhow a flollf"fril hick tit 
M)NIcal n and also vcry poor oxImsshm Oni vMl alptickpo IhN III Hic !ncn of 

It 	 t;Lfcll illo,  foclivo rmid appacutifly unovi'llt-for;I(ity 	fr6m difit.w.ml  lovu-11,; Ill 
lot '  Ilia Cirelp 	aqgricvct ~ imlWidt"A 	"In. 	 to 	hif, 	h) till: (lie 

ij 	Dircutorato, 

;Cl 	 /~11-1 a WOU1,  ill[umnivo 	 of 111#1 IIIIIA pIiIII:ipk.­- (of hillmill 
retwurcopanagoment Mat all of us lmvo to Irm"mobur In Hi 	 aml 

.*Iff jiliowil1cw.., 	I ll;lvt) 11.111 ill() IIIv:II to milo I() of(nct!VQ ,l ascilkitioll of lo()i till 1,110 
you Ili Ufls' vc(.j n rd co Ilml Yvil jpiJu (11111 hiti"Itholl If.) 1111"'. illilmililitt 1111pu(A (if 
Ina"OB09han 

' I 

and Woo oxhad yo"r uAtudA.-ito,ollicuis tu do tho twino. I wvuld 
mid oil 0 aq 	roquest you tu ensurc prumpt I, c.-flectivo attention to nach and 
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CIO 'rda~.,'Y~Omcd (;U rll, tu culm"Y illo IiIjIll l"11:1n ,  aild 	ill 111(1.14 conom. tho _. j  . 	I 	# 	I rb hinidt, A Ilia dualcliun Inkrin, It mny Im ilOGOIII'lilly (Or Yo(l 14) 	11kiliONO x; 	

ixilou'ar1cwn oil Ulu pm! ut Ulu OrlimmI si ~pling "well fillill loplion, mid ('19)  lCO,  0 
t
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Ad to A totally hizidoWulla hi lmon cd4hu impli"mumlls 110 1 Imm vvilich alp ro ,  

uppit Ou 

! 
Wase,  LjuknowledUc ruccipt uf thi:; 

iegards, 

VljkkY `ILIIIL ~114u, 	 "filf,m0y, 

CPMG, :~h;Lllmv. 
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